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Hon'ble Mr R.K.Ahooja, Member (A)

Central Administrative Tribunal
Principal Bench: New Delhi
OA 2435/96
New Delhi this the 8th day of April 1997.
Horn'ble Mr R.K.Ahooja{ Member (A)
Shri Mohan Bahadur . ' .

S/o Late Shri Gian Bahadur
R/o N-501 Kasturba Nagar

_New Delhi. _ - ...Applicant.

(By advocate: Shri D.R.Gupta)
Versus

1. The Director 3
Dte. of Fstates
Ministry of Urban Developnert
Nirman Bhawan
New Delhi.

2. The Exequtive Enginecr
'F! Division, C.P.W.D. )
New Delhi. ~ : .. .Respondents.

(By advocate: Ms Pratima K. Gupta)

ORDER (oral)

This is a second round-of 1itigation, The appliéant had, on
the deatﬁ of his father in harress, >applied_ for compassionate
appointment which was denied to him. He. thereafter, came before
this Tribunal in OA” 1719/92 which was decidec oﬁ 1.10.92. The
cperative pért of the crder at paragraph 5 reads as follows:

"5. As regurds the accommodation , the applicant is
continuing in the caid accommodation by virtue c¢f an
interim: créer. dated 6.7.92. Since this is a case of
compassicnaté appointment and since the &pplicant is
expected to get one such appointwent whenever & vecancy
occurs, he should not be evicted fram the prerises sub-e(t
to the condition that he pays rent for the accormodaticn In
cccordaance with the rules. While claiming rent according
to rules, the respordents should duly teke irto
consideratiorn the financial condition of the applicant. and
the family to determine whether peral/damage/market rent
should at all ke charged or only norpal rent be charged.
With the above directions, the case is d:sposed of."
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2. The applicant. has .since been appointe¢ in government

service w.e.£.29.7.94 &nd the respondent.s having regularised the

' quérter originally allotted to hin: have asked him to pay damages to

the tune of Rs. 56,539 on account of unauthorised@ occupation.
. . 3 .

Agoinst this background the applicant has ‘filed this fresh
ag;;t)lj cation.

3. Respondents in their reply state that a;llotmerzt of the
quarter has beer: regularised in fé\:our'-of the applica‘nt‘.r vide order
at Arnexure R-1 dated -11.2.97 w.e.f. 29.7.94. The dispute,
therefcre, is only -for the per.iod between 3.9.92 and 29.'-7,.94 for

which damage rent. has béen paid. I have hkeard learned counsel on

either side. Ms. Pratima K. Gupta, lezrned counsel for the

respondents states that the réquest of the applicart fcr charging

normal rert is pending consideration of the respordents and a

decisicn‘_on it will be taker: very shortly. In the light of the abovg'
p('_)s.'ltidﬁ, this app.";ication is disposed of with a direction to the
responder:ts to take & c{]ecision on the quection of charging normal
terit for the period from 7.9.92 to 27.9.94 within. a peribd of 15
days from. the» date of recelpt of this rzder. The OA is disposed of

with the above direction.

oL - (R.K.Ahg' Gal

Member (&) - -
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